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Abstract of tke Proceedz'ngs of the Councz"l of the Governor General 0( In dz"a , 
assembled for tile purpose of making Laws and R'!guiatzons under tire pro-
vis£ons 0/ the Act 0/ Parlz"ament 24 & 25 Vtc., cap. 67. 

The Council met at Government House on Friday, the loth Febru;}ry, 1888. 

PRESENT: 

His Excellency the Viceroy and Governor General of India, K.P., G.C.B., 

G.C.M.G., G.M.S.I., G.M.I.E., P.C., presiding 

His Honour the Lieutenant-Governor of Bengal, K.C.S I., C.I E. 

The Hon'ble Lieutenant-General G. T. Chesney, R.E., C.B., C.S.I., C.I E. 

_ The Hon'ble A. R. Scobie, g.C. 
The Hon'ble Sir C. U. Aitchison, K.C.S.I., C.I E., LL.D., . ~ . 

, The Hon'ble Sir C. A. Elliott, K.C.S.1. 

The Hon'ble J. Westland. 
The Hon'ble Rana Sir Shankar Bakhsh Singh Bahadur, K.C.I.E. 

The Hon'ble Syud Ameer Hossein, C.I.E. 

The Hon'ble Raja Pe:iri Mohan Mukerji, ..c.S.I. 

The Hon'ble W. S. Whiteside. 

The Hon'ble J. W. Quinton, C.S.I. 
The Hon'ble R. Steel. 
The Hon'ble Sir Dinshaw Manockjee Petit, Kt. 

The Hon'ble F. M. Halliday. . 

INDIAN TARIFF ACT, 1882, AMENDMENT BILL. 

The Hon'ble MR. WESTLAND presented the Repon of the Select Com-

mitteeon the Bill to provide for the levy of a customs-duty on petroleum. He 

said :-

II Last week I mentioned the two objects which would mainly have the 

attention of the Select Committee. The first of these was the definition of 

petroleum, and the second was the form in which it was proposed that the duty 

should be levied. As regards the definition, the intention was to levy a tax on 

those ordinary qualities of petroleum which are used for illuminating purposes. 

There are special qualities of oil which are imported, mostly of a more expen-

sive nature, but which ought rather to be regarded as a raw material for manu-

facture. They are used for batching fibres and for lubricating machinery. The 

object we had in view in examining the definition was to frame it in s\lch a 
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,nanner that the tax would be levied upon those cheaper and ordinary kinds of oil 

used for illuminating, and at the same time would not reach those qualities 
, which are imported purely for lubricating and batching. The solution of this 

'difficulty we found in the Petroleum Act. That Act provides that, r ~ 

ordinary petroleum, when it is imported, is subject to, certain restrictions for 

safety's sake, that class which is required and imported for lubricating purposes, and 
of which the flashing point is ~ooo or over, is exempted from these restrictions. 

The Petroleum Act does not mention oils which are used for batching, but I find 

that in practice batching oil is treated in exactly the same way as lubricating oil. 
Batching oil, like lubricating oil, is above 2000 flashing point. I am informed 
that oil which is below that flashing point can be used for bat ching ; but the 
Chemical Examiner to Government states that, so far as specimens of bat ching 

oil have been submitted to him, he has not received any specimens of which <-

the flashing point is below 200°. 'It is obvious, therefore, that by 'this 200° 

standard we can practically separate the two classes of oils which are imported-
those which are imported for illuminating purposes and which we desire to tax 

and those special qualities which are imported exclusively for lubricating and 
batching purposes and which we desire to exempt. The definition, therefore, 
exempts from taxation oils of which the flashing point is 2000 or over, and which 
are intended ,for lubricating and for bat ching purposes. ' 

"Then, as regards the form in which the duty is proposed to be levied, 
the Select Committee have accepted the recommendation of the, mercantile 
community to impose a fixed duty instead of an ad valorem duty. It is 
obvious th4t the levy of a fixed duty is much more convenient than a duty 

assessed ad valorem. The objections to it are mainly that the poorer classes, who 
naturally use the cheaper qualities of oil, are, by a fixed duty, made to pay a higher 

rate of taxation than the wealthier <:lasses, who naturally use the more ~si  

qualities of oil. But enquiries show that in the case of kerosine oil there 
is very little difference in price between the lowest qualities which are ifn-

, ported and the highest. I find that, taking, for example, Rs. 3-13 as' the 
average price of imported oils, the cheapest quality is 7 annas below that and 
the dearest 7 annas above it. The values therefore being'so near uniformity, it 
is obvious that a fixed duty will in its operation differ not very essentially from 
an ad valorem duty; and therefore it may by preference be adopted, as in other 
respects its simplicity recommends it. I may mention that there is a very small 
quantity of high priced oil imported. This high priced oil will, by the levy of a, 
fi,xed duty, escape its proper proportion of taxation; but it is better to cc~ t the 
incof!venience of an inequality like this than the greater inconvenience of applying 
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all the difficulties of an ad 'Valorem duty to the much larger quantity of the ordi-

nary oils which are imported. 

" Then, as regards the amount of the duty which we have inserted in the 

Bill, we have again accepted the recommendation of the mercantile commu-

nity. The rate is a little heavier than that which was proposed in the original 

BiII. It comes to about 8 per cent., whereas, as originally proposed, the rate 

amounted to only 5 per cent., and the proceeds from the higher r\lte of duty are 

computed at about 10 lakhs, whereas formerly it was computed at 61lakhs. But 

the best opinion is that the trade can easily bear the higher rate of duty. Petro-

leum has so great an advantage over other illuminating oils in respect of the 

cheapness of its production that this duty of half an anna per gallon will not 

materially modify that advantage. 'Ve are not in a position at present to refuse 

even 3llakhs which this additional rate of duty suggested by the rc nti~ com-
munity will give us. And it must be remembered in its favour that a tax on petro-

l'eum will be for the most part a tax upon the well-to-do classes, as petroleum is 

chiefly used in municipalities and large towns, while the ordinary rural villager 

still adheres to the dim light of his ancestors and does not understand the 

arrangements of glass and brass which are necessary for the consumption of 

kerosine. 
, 

"  I have one more remark to make, and that is.to explain that we have 

adopted this fixed rate of duty per gallon in prefereI!ce to a fixed rate at so much 

per case. There are two reasons for this: one is that which was given by the 

Hon'ble Mr. Steel at the last meeting of the Council, when he explained that it 

was perfectly possible, and even probable, that in a short time petroleum would 

be imported not in cases but in tanks j another reason is that the cases which 

arrive often suffer damage during transit, and the importer finds on their arrival· 

that the cases are partly leaking and empty. The custom is for the importer, 

or rather the purchaser, after landing .the cases, to make up, out of a number 
of leaky cases, a certain number of full cases. The result of applying the -tax 

per gallon will be to avoid any question about charging empty cases otherwise 

than according to their ability to pay." 

The Hon'ble MR. WESTLAND also moved that the Report of the Select 
Committee be taken into consideration. 

The Motion was put and agreed to. 

The Hon'ble MR. WESTLAND also moved that the Bill, as amended, be 

passed. 

The Motion was put and agreed to. 
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POLICE BILL. 

The HOQ'ble SIR CHARLES AITCHISON presented the Report of the Select 

o ~itt ~ on the Bill to amend the ~ relating to the Regulation of Police. 

He said:- • 

" It is unnecessary for me to trouble the Council with any lengthy remarks. 

My hon'ble. predecessor Sir James Peile, in moving on the 6th of October last 
for leave to introduce this Bill, explained that the necessity for it lay in the diffi-

culty experienced in dealing with the police of the railway-system under the 
general Police ~ct of 1861 and under the local Police Acts of the presidencies 

of Madras and Bombay, which restrict the employment of police-officers to the 
presidency, province or place of the police-establishment of which they are mem-

bers., These Acts were passed more than a quarter of a century ago, but with 
the universal facilities of communication, both by road and railway, which have 

been introduced, a state of things has been developed which could not be real-
ised when the police, as now constituted, was organised. In 1861, when the 

get;leral Police Act was passed, the entire length of railways open to public 
,traffic was only 1,588 miles; in 1887 it was 13,867 miles-having multiplied more 
than eight-fold in the interim. In 1861 the railway-lines were either all within 

the jurisdiction of one Local Government or of two conterminous Local Gov-
ernments ; so that any break in the police-jurisdiction could easily be arranged for. 

Now the great trunk lines of railway are completed, and people may travel from 

one end of India, to another by various lines. These lines necessarily pass 
through many jurisdictions, and with each change of jurisdiction there is a break 
in the continuity of the police-arrangements. Take, for example, the North-Weste-rn 
Railway, where there are at present no less than seven different forces of police 

under the control of various authorities. _ This state of things presents serious 

difficulties in the prevention and  detection of crime in the altered circumstances 
of the country. The Bill of which I now present the Report. of the Select Com-
mittee proposes to remove these difficulties, first of all, by enabling Government to 

create general police-districts embracing two or more jurisdictions through which 
a railway-line may pass; secondly, by enabling the police of such general districts 
to act outside the railway-boundary in'subordination to the Local Government 
having jurisdictiC?n in the particular place. The opportunity has also been taken 
to provide for the employment of police-officers beyond the province to -which 

they belong. I have only to add that the principle of the Bill has been very 

n r ~  f.pproved by the Local Governments who hav.e been consulted." 
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At the conclusion of the business of the Council, His Excellency THE 

VICEROY said :-

"GENTLEMEN,-It would be scarcely respectful that I should allow the 

members of this Council, with whom I have been so frequently associated in 

devising legislative measures for the good of this country, to separate without 

referring to the announcement, which was made public yesterday, that I 

had obtained the permission of Her Majesty's Government to resign the 

Viceroyalty of India at the end of the present year. I It may be well 
iinagined that no one in my situation would take such a step without 

feeling both pain and regret j .for the post I am now filling is at once 

the most honourable and the most important that can be held by a 

subject of the Crown. It was  with no light heart that I accepted it, and it 
is 'with a deep sense of the responsibility lowe to my Sovereign, to my 

fellow-countrymen at home, and, above all, to the inhabitants of India, that 

I have endeavoured, however imperfectly, to discharge the laborious duties 

attaching to it. I desire it, therefore, to be understood that I ~ 

been actuated by imperative private considerations alone in pursuing 

the course I have adopted. From the time I set foot in India till the 

present moment not a shadow of difference has arisen between myself and 

the Government at home, nor, as I trust, have I in any way forfeited the 

confidence of the Secretary of State. Indeed, I cannot sufficiently express 

my deep gratitude for the generous support I have received at the hands of the 

successive Ministers who have presided over the India Office since 1884. 

Neither has anything occurred in India itself to render my position 'as Viceroy 

less agreeable or less attractive than it was when I. first came to the 

country. On the contrary, from the entire European community, from 

all classes of my Native fellow-subjects, whether Hindu or Muhammadan, 

whether Princes· or private persons, whether at Calcu!ta or in other localities, 

I have received constant and innumerable tokens of sympathy and good-will. 

I only wish I had been better able by my public exertions to show my 

appreciation of so much loyalty and kindness. Domestic reasons alone have 
induced me to return home a year before the regular effluxion of my term j but, 

after all, it must be remembered that in limiting my service in India to four 

years I shall have stayed in this country as long, or almost as long, as any of 

my immediate predecessors i and four years of such constant labour and anxiety 
as a Viceroy is called upon to bear is almost as much as is good for anyone j 

so that I cannot but feel it may be for the public interest that I should resign 

my charge into the hands of a younger man, especially as the general poiitical 
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condition of the country, whether we regard its domestic affairs or its external 

relations, is prosperous and peaceful. Had it been ot r~is , 1 would have 
gladly sacrificed every personal consideration in the cause of duty. With 

regard to my successor, all I can say is that, had the choice lain with me, he is 

the very person whom I would have suggested, possessing as"he does every 

quality' to recommend him to the confidence of the Crown and of the nation. A 

grandson of oneo£ our most venerable statesmen, and initiated from his earliest 

youth in the conduct of serious political affairs, he is now discharging the duties 

of Governor General of Canada in a manner equally satisfactory to the people 

of that great Dominion ami to the Government at home. He is in the prime 
of life, and married to one of the most charming ladies that ever graced London 

society j and, whether as presiding over the social or the political world of India, 

I prophesy for him universal popularity and acceptance. Gentlemen, I feel 

that I have already occupied you too long with my own personal affairs, but 

my great gratitude for your constant kindness and assistance, and the friendly 
regard in which I hold every member of this Council, have induced me to 
trouble you with these observations." " 

The Council adjourned to Friday, the 17th February, 1888. 

FORT WILLIAM; 1 
The 16th Fe6ruary; 1888. J 

s. HARVEY JAMES, 
Secretar). to the Govt. of India, 

Legislative Department. 
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